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Shri Abhishek Anand for the Petitioner-Financial Creditor. Shri Sudhir
Kumar Goel, Managing Director of the Corporate Debtor

Company present in person. He informed that reply / objection on behalf of
the Corporate Debtor Company could not be filed because he met with an
accident and there was some death in his family.

Therefore, a further opportunity be provided for filing objection/reply
to the present I.B. petition. Such request is strongly opposed by the learned
counsel for the petitioner.

Having heard the submission of both parties and by considering
circumstances of the present case, the Corporate Debtor Company is granted
liberty to file a formal application for recalling our previous order and for
seeking of permission for filing objection/ comments to the present petition
as well as on waiver of the cost imposed against it.

After filing of such application, this court after hearing the counsel for
both parties may consider whether permission for filing objection by the
Corporate Debtor Company can be granted and the cost imposed can be
waived or otherwise?

Notwithstanding the above, the Corporate Debtor Company is
expected get ready its objection/ reply by next date of hearing on 27"

February.
The matter to be listed on 27" March, 2018.
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